
IA. No. 24/2024 in CP (IB)- 1358/(ND)/2019  
M/s Shrem Residency Pvt Ltd vs. Shraman Estate Pvt Ltd 

Page 1 of 46 

IN THE NATIONAL COMPANY LAW TRIBUNAL 
NEW DELHI BENCH (COURT – II) 

Item No. 204 
IB-1358/ND/2019 

IA- 24/2024 
IN THE MATTER OF: 
M/s Shrem Residency Pvt. Ltd.  
 

… Applicant/Petitioner 

               Versus   

Shraman Estate Pvt. Ltd. …                  Respondent 

AND IN THE MATTER OF IA-24/2024 
Mr. Shailesh Bhalchandra Desai, 
Resolution Professional of Shraman Estates Pvt Ltd, 
708, 7th Floor, Raheja Centre, 
Nariman Point, Mumbai – 400021                       …                    Applicant/ RP 
 
Under Section: 30(6) of IBC Code, 2016  

Order delivered on 28.03.2025 
CORAM: 
SH. ASHOK KUMAR BHARDWAJ, HON’BLE MEMBER (J) 
MS. REENA SINHA PURI, HON’BLE MEMBER (T) 
 

PRESENT:   
 For the Applicant :  
 For the Respondent :  
For the Suspended  
Director  

: Adv. Vishesh Issar 

For the SRA : Adv. Kaanchi Ahuja & Adv. Mukesh Jain in IA-
24/2024 

For the RP : Adv. Ayush in IA-24/2024 
 

Hearing Through: VC and Physical (Hybrid) Mode 
 

ORAL ORDER 

IA- 24/2024: The prayer made in the captioned application reads thus: - 

a) Consider and allow the instant IA No.    of 2024 seeking approval of 

Resolution Plan under Section 30(6) read with Section 31;  


